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Having heard the learned counsel at some length,
I find that since the applicant is not willing to go on
promotion to Neu Délhi wvhere he has been posted and since
there was a stay against the order of promotion/transfer,
the ordsr of promotion was cancelled and the applicant
was given a posting in the original post at Bombay.
Now prayer (a) would not survive. Thse consequence of
that the applicant was not accepting the promotion and
was debarrsd from it for one year and that there was no

quarrel about this rule position,

2, The anxiety of the applicant is that even if he
would be considered for promotion after a period of one
year for which he was debarred, he may not ba glen

promotion and posting at Bombay and thereFore give a
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suitable direction to the respondente. I do not think
that such a direction is permissible., The department
should consider the applicant's request in the condifions

which would then be preveiling,

3 With these abservations the application is disposed

ofy
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